IN THE NATIONAL GREEN TRIBUNAL (SOUTHERN ZONE)

CHENNA]

Original Application No. 265 of 2016

In the matter of:

R.Radhakrishnan -~ Applicant
Vs.
Public Works Department /
Water Resource Development
& Others - Respondents
Index
S.No Description of Documents |
i | Village map of the lake B
2 Photo taken at the lake
i | Photo taken at the lake
4 Village map of the kuttai - |
5 Letter from the BDO of Lathur to the District Collector
Chengalpattu for eviction/protection ]
6 WP No. 23410 and 23413 of 2021 Order by Hon'ble Mr. Justice
R. Mahadevan
7 Photos taken at the kuttai
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" The petitioner is directed to give a copy of the Objections already s
given to the respondents, within one week from the date of receipt of a copy o
and on receipt of the said objections, the respondents are directed to consider the sam:
pass appropriate orders on merits and in accordance with law, within 15 days thereafter
after affording an opportunity hearing to the petitioner”
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IN THE HIGH COURT OF JUDICATURE AT MADRAS
DATED : 01.11.2021
CORAM

THE HONOURABLE Mk. JUSTICE R. MAHADEVAN

W.P. NOS. 23410 & 23413 OF 2021

.Munusamy ...Petitioner in W.P.N0.23410/2021

santhd

...Petitioner in W.P.No0.23413/2021
Versus
~.Ihe District Collector

Chengalpet District
Chsngalpet.

~...Respondents in both WPs

Lle 226 of the Constitution
imus  directing the first
itioners' representations
a house site at Mugayur
d of at Aachi Vilagam



COMMON ORDER

ilie petitioners have filed these writ petitions praying :
f2Ua a Writ of Mandamus directing the first respondent hsrei

consider their representations dated 12.08.2q21 for
lotment of house site at Mugayur Village, ;hengalpet Dl§trict,
nste2ad of allotting house site at Aachi Vilagam Village,

fengalpet District.

'«4
ot

Josk

d
H

2. According to the petitioners, they are Dhobis by
~fession and residing in Mugayur Village for a very long
period. They have constructed a small house in the land in S.F.

No, 258/)1 at Mugayur Village and residing there with their
femilies. The survey field map maintained by the revenus
aepartment in reéspect of the aforesaid land, where they have put

construction, was classified as Kuttai Poramboke. However,
1 knowing the nature of classification of the land, they
Put up their houses. While so, the fourth respondent

Rotices dated 10.11.2020 in Na.Ka. No. 2284/ 2020/a2
' petitioners to remove the unauthorised
up by them in the aforesaid land. Challenging
S, they filed W.P.Nos.19944 and 19944 of 2020
the same were disposed of with a direction
r to pass appropriate orders on merits
Opportunity of personal hearing to them by
objections. Pursuant to such direction, the
ents conducted a detailed enquiry and
lands to the petitioners in the land
(o) Vilagam Village and directed to

the petitioners" that the
N Aachi Vilagam Village are
' where they are Presently
ood UL 6f the income
the petitioners also
the time of marriage,
€ and earning some
S are shifted to the

: work’ for their
ns on 12.08.2021
rnative site at
n the same, the




2f BoLh sides, the first respondent is directed to consider the
‘epiesentations of the petitioners dated 12.08.2021 for
llotment of alternative site in Mugayur Village for their
Gwelling and pass appropriate orders, on merits and in
iwccordance with law, after providing an opportunity of hearing
Lo Lhe petitioners, within a period of six weeks from the date
oL receipt of a copy of this order.

8. Both the writ petitions are disposed of accordingly. No
cOSts.

sd/-
Assistant Registrar (CS-VIII)

// True Copy // Q‘P Q/om’m&ﬂ}

Sub Assistant Registrar
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